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In the matter 0  

Ral Iumar Das, aged aboUt 52 years, 	. 

spn of Late Dur.ga PadaDa, working 

to the post of EectriCiafl ,G.rOuP 	
n the  

6E Sub DMSiO KCED-IV, CWD, KoUta in th 

Office of the ExecutiVe En:grfleer (El)., CPWD, 

Nizam 
p31ace,ol.kata,resiimflgat P19, 

So:u hern je,Bk N. 6, Fiat 

Kolkata - 700029 

Aplica 

. .........

t  

- VesUS.  

i. Union of India through the Secretar\, ovt. 

of India, Ministry of Urban l)evelo:Pmeflt and 

Employment, Nirm.afl Bhab.fl1 New Delhi, Pin - 

110108. 

2. The Director General., 
CP\N, AWfl:g, Room 

lhi - li&1Q8. No.10l, Nirman .Bhaban, t\ ew De  



3. The Chief EngifleL EZ— icP\0, 1st 

	Q 

uitdiflg, 
6th floor, Nizam Patace, 234/4, A.K. 

Bose Road, Kotkata - 20. 

4. 	
The Additional Director G.eflerat, ER - 

CPWD, 1st MSO Building, 6 
h floor, Nizam 

234/4, 
AJ,C. Bose Road, Kotkata —20. 

S. The Executive Engineer, CcWD, KCED IV, 

1st MSO Building, 2nd floor, Nizarn palace, 

234/4, A.J.C. Bose Road.,CalCtt3 - 700020. 

spondent5. 



oa. 350.1017.2017 

No. O.A. 350/01017/2017 	 Date of order: 27.10.2017 

Present: Hon'ble Mr. A.K. Pattnaik, Judicial Member 
Hon'ble Dr. Nandita Chatterjee, Administrative Member 

For the Applicant 	: 	Mr. P.C. Das, Counsel 
Ms.. T. Maity, Counsel 

For the Respondents 	: 	Mr. S. Banerjee, Counsel 

ORDER(Oral) 

A.K. Pattnaik, Judicial Member: 

Heard Mr. P.C. Das leading Ms. T. Maity, Ld. Counsel for the applicant 

and Mr. S. Banerjee, Ld. Counsel for the official respondents. 

2. 	After hearing in extenso, we find that an exhaustive representation 

has been addressed to the EthcGi 	ndgiffeer (Elect) by the applicant on 

7.7.2017. Therefore

' 

 $7b modifyi1he"or1er of the 'Single Bench dated 

\ 
20.7.2017 and if any'notice have beenIsstied'it is recalled and respondent 

. 1 No. 5 Is directed to.consideçtheeprese1ntation dated2.7.2017 taking into 
7/2I 	J 

consideration all thè.oints p'Itf&,drd in,thpresentioi. 

. /cZ.  Therefore, we dispose of this O.A. bydirecting the respondent No. 5 

that, if any, such repreentation .iôiirned by"th,,e' applicant has been 
J 	; 	.-.. - 

preferred on 7.7.2017 and the.san i1Thperding consideration, then the 

same may be considered and disposed of within a period of four weeks 

from the date of receipt of this order. 

Though we have not entered into the merits of the case still then we 

hope and trust that after such consideration if the applicant's grievance is 

found to be genuine then expeditious steps may be taken by the concerned 

respondent No. 5 within a further period of 4 weeks from the date of such 

consideration to extend the benefits to the applicant. However, if in the 

meantime the said representatIon stated to have been preferred on 

7.7.2017 has already been disposed of then the result thereof be 
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communicated to the applicant within a period of 2 weeks from the date of 

receipt of a copy of this order. 

With the aforesaid observation and direction, the O.A. is disposed 

of. 

As prayed for by Mr. Das, Ld. Counsel a copy of this order aidng 

with paper book be transmitted to the respondent No. 5 by speed. post for 

which Mr. Das undertakes to deposit necessary cost in the Registry by the 

next week. 

Though we have not entered into the merits of the matter still then 

while the representation is considered and disposed of status quo as on 

.c r. 
date in so far as the applicantspontiflUaflC

r 	u thel 
A' 

be maintained. 

/ 
(Dr. Nandita Cli 
Administrative 

sp 

nt place of posting 

Al 

idicial Member 


